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RESOLUTION A.70(IV)
adopted on 28 September 1965

THE ASSEMBLY,

RECOGNIZING the need to increase the number of

members of the Maritime Safety Committee and to modify
their method of election,

CONSEQUENTLY HAVING ADOPTED, at the fourth regular
session of the Assembly, an amendment, the text of
which is contained in the Annex to this Resolution, to
Article 28 of the Convention on the Inter-Governmental
Maritime Consultative Organization,

DETERMINES, in accordance with the provisions of
Article 52 of the Convention, that the amendment adopted
hereunder is of such a nature that any Member which
hereafter declares that it does not accept such amend-
ment and which does not accept the amendment within a
period of twelve months after the amendment comes into
force shall, upon the expiration of this period, cease
to be a Party to the Convention,

REQUESTS the Secretary-General of the Organization
to effect the deposit with the Secretary-General of the
United Nations of the adopted amendment in conformity
with Article 53 of the Convention and to receive
declarations and instruments of acceptance as provided
for in Article 54, and

INVITES the Member Governments to accept the
adopted amendment at the earliest possible date after
receiving a copy thereof from the Secretary-General of
the United Nations, by comaunicating an instrument of
acceptance to the Secretary-General for deposit with
the Secretary-General of the United Nations.



ANREX

The existing text of Article 28 of the conwention
is replaced by the following:

The Maritime Safety Committee shall consist of
sixteen members elected by the Assembly from members,

Governments of those States having an important interest
in maritime safety of which:

(a) Eight members shall be elected from among
the ten largest shipowning States.

(b) Pour members shall be elected-in such
manner as to ensure that, under this sub=-
paragraph, a State in each of the
following areas is represented:

I. Africa
II. The Americas
I1I. Asia and Oceania
I¥. Europe.

(c¢) The remaining four members shall be elected

-from among States not otherwise represented
on the Committee.

For the purpose of this Article, States having an
important interest in maritime safety shall include, for
example, S?qﬁqs interested in the supply of large numbers

of crews or in the carriage of large numbers of berthed
or unberthed passengers.

Members of the Maritime Safety Committee shall be

elected for a term of four years and shall be eligibdle for
re-election,
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RESVLUTICH 7 Tw(IV)
cdoptée 1w Zulseptembre 1965

L' A5G,

anmCulii ALLSRNT 1a wéee.cité d'augumenter le nowbre
at de wodilier le mode d'<lection des nwwbres du
Comité de 1o séouritd auritime,

Y ATANE B QUUssUGRCE ADCa®E A oo qusicidse
sesusion ordinairé; un cwendewent 3 L'arcticle 26 de la
Convention portint créution de 1'Organisation inter-
pouverncuentale consultative de la nuvigation muritime

dont le texte figure duas l'unnexe jointe & la présente
résolution,

SpeCiri., conformément aux dis;positions ue
l'article 52 de lua Convention, qgue l'awendement figurant
en wn.exe est d'une nature telle que tout Hembre qui
uéclurerait par la suite qu'il n'uccepte pas un tel
umendensnt et qui ne l'uaccepteruit pas dans un délai de
douze mois & dater de son enlrde en vigueur cescerait a
1'expiration de ce délai d'é&tre purtie & lu Couvention,

Didwiidon au Secrétaire géuérul de 1'Organisation
d'eifTectuer le 4<pdt de 1l'amendement adopté aupreés du
Secrétaire énéral des HWations Unies ainsi qu*il est
prévu 3 l'urticle 53 de la Convention, et de recevoir

les déclarations et instruments d'approbation conformé-
went uux dispositions de ltarticle 54, et

T3VITE les Gouverneménts mewbres &4 aceepter
1lwnendenent ado.té vussitdt cue possible sprds réception
du texte dudit amendement qui leur sera transuis par le
Secrétaire ;énéral des Nutions Unies, en adressant une
notification dtapprobation au Secrétaire général aux

fins de dé.8% aupres du.Secrétaire général des Nations
Uniesn. .



ANNETE

Le texte actuel de 1'article 28 de la Convention
est remplacé par le texte suivant :

Le Comité de la sécurité maritime se compose de
seize membres, élus par l'hAssemblée parmi les membres,
gouvernements des Stats qui ont un intérdt important
dans les questions de sécurité maritime :

a) Huit membres sont élus parmi les dix
mtats qui possedent les flottes de
commerce les plus importantes;

) <uetre membres sont élus de nmaniére qu'auw
titre du yrésent zlinéa, un ¥tat représente
chzcune des régions suivantes :

I. 1'Afrique _ :
II. 1les Amérigues -
II1. 1'Asie et 1'Ccéanie

IV. 1'surope; '

¢) Les Quat;e autres membres sont élus parmi

les 2tats non représentés par ailleurs au
Comité.

A
Aux fins du présent article, les itats qui ont un
intérét immortant dans les questions de séeurité
maritime. comprennent, par exemple, ceux dont les
ressortissants entrent, en grand nombre, dans la compo-
sition des équipages ou qui sont intéressés au tronsport
d'un grand nomuie ue vigsageirs ae cabine ou «e pont,

!
Les wmewmbres (o Conité de la sdcurité maritime sont
élus vour une périodie Ge Quatre zneg et sont réélijibles.

Conie certifiée counforwme
de la hésolution »,70(IV) de 1'Assemblée
du 2& septembre 1965 et Jde son Aunexe,

otpn

=.C.V. 'GOAD
Secrétaire yénéral sar intérim
de 1'Orgunisation Intergouverneuentale
Consultative de la Hevigation karitiae
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RESOLUCION A,70(IV)

adoptada el 28 de setiembre de 1965

LA ASAMBLEA,

RECONOCIENDO la necesidad de aumentar el nfimero de

miembros del Comité de Seguridad Marftima y de modificar
el método de su eleceidn,

Y HABIENDO ADOPTADO EN CONSECUENCIA, en la cuarta
sesifn regular de ia Aszmblea, una enmienda al Artfculo 28
de la Convencidn relativa a la Organizacisn Consultiva

Marftima Intergubernzmental, cuyo texto figura en el Anexo
de la presente Resolucidn,

DETERMINA, conforme a las disposiciones del Artfculo 52
de la Convencién, que la enmienda adoptada que figura a con-
tinuacién es de tal naturaleza que todo Miembro que hayz formu-
lado tal declaracién y gque no haya aceptado la enmienda en un
plazo de doce meses a partir de la fecha de su entrada en

vigor, cesarf, a la expiraciln de dicho plazo, de ser parte
de la Convencifn,

RUEGA al Secretsrio General de la Organizacidn que efec-
tle el depdsito de la enmienda adoptada cerca del Secretario
General de las Naciones Unidas, como lo prevee el Artfeulo 53
de la Convencién, y que reciba las declaraciones e instrumentos
de -aprobacidn conforme a las disposiciones del Artfculo 5k, e

INVITA a los Gobiernos Miembros a aceptar la enmienda
adoptada lo antes posible despuds de recibir el texto de dicha
enmienda, que les seri transmitidc por el Secretario Generzl
de las Naciones Unidas, mediante el envfo de un instrumento
de aceptacidn al Secretario General para fines de su depbsito
cerca del Seeretario General de las Naciones Unidas.



 AHEXO

El texto existente deF Artfculo 28 de la Convencién
es reemplazado por el siguiente:

El Comitd de Seguridad Marftima estar§ integrado por
dieciseis miembros elegidos por la Asemblea de entre los
miembros representantes de los Gobiernos de Estados que

posean un interés importante en la seguridad marftima, de
los cuales:

8) Ocho miembros serfn elegidos de entre los
diez Bstados que posean las flotas més
importantes.

b) Cuatro miembros serén elegidos de modo que
se garantice la representacién de un
Estado en cada una de las regiones siguientes:

I. Africa
II. Las Américas

© II1I., Asia y Oceanfa
IV, Europa.

¢) Los cuatro miembros restantes serin elegidos
de entre los Estados no representados en el
Comit8 a tftulo de los pérrafos a) y b) preci-
tados. “

Para los fines del presente Artfculo, los Estados que
poseen un interés importante en la seguridad marftima '
serén, por ejeﬁplo, aquellos Estados interesados en la
provisifn de grandes nfimeros de tripulaciones o en el

transporte de grandes nfimeros de pasajeros, alojados o no
alojados,

Los Miembros del Comité de Seguridad Marftima serén

elegidos por un perfodo de cuatro afios y serdn susceptibles
de reeleccisn, “

Copia certificada conforme
de la Resolucidn A.70(IV) de la Asamblea
del 28 de setiembre de 1965 y de su Anexo
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E.C.V. GOAD
Secretario General Interino
de la Organizacién Consultiva Maritima
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